NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency) No. 1082 of 2020

In the matter of:

Niraj Jha ....Appellant
Vs.
Enkay (India) Rubber Co. Pvt. Ltd. & Ors. ....Respondents
Present:
Appellant: Mr. Harish Katyal, Advocate
ORDER

(Through Virtual Mode)

21.12.2020: In terms of the impugned order personal appearance of
Appellant has been sought by the Adjudicating Authority (National Company Law
Tribunal), Principal Bench, New Delhi, for 10th October, 2019 which has already
elapsed. That apart, review is stated to be pending before the Adjudicating
Authority and the Adjudicating Authority is stated to have observed verbally that

the review is not maintainable.

Today Mr. Harish Katyal, learned counsel for the Appellant submits that
the review has been dismissed but the order is yet to be made available. Since
this appeal has already been rendered infructuous, the same is permitted to be
withdrawn as prayed for by learned counsel for the Appellant. The Appellant

shall at liberty to seek appropriate legal remedy.
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The appeal is dismissed along with I.A Nos.2911, 2912 & 2913 of 2020.

[Justice Bansi Lal Bhat]
Acting Chairperson

[Justice Anant Bijay Singh]
Member (Judicial)

[Dr. Ashok Kumar Mishra]
Member (Technical)
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